
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA BAD BENCH HYDERABAW 

O.A00063 of -1994 lo . 

Between 	 Dated: 7119944 

R4araeamm& . 	 .. Applicant 
And  

1j The Chief General Manager, Telecoms, Abide, Hyderatad.i 	-* 
2. The Accounts Officer, Telecom Accunts Offices, Abide, Hyd,01 

The Telecom District Engineer, Nellore.j 
4e3 SmL;  Range Bai, U/a not known, Rio Gandavaram Village, 

Kodavaluru Mandal, Nellcre Oistrict.j 
Respondents 

Counsel for the Applicant 	: Sri.j K4rantha Ran 
Counsel for the Respondents 	: Sri'i• N&R4peuarai, Sr.4 CGSCEj 

CORAM: 	 . 
Hbn'ble Nr;1 justice VINeeladri Rao, Vice Chairman 
Hon'ble P1r; A,jB.orthi, Administrative Member 

The Hon'ble Tribunal made the following arder:— 

Notice before admissionj! Until further orders in this 

Da, the terminal benefits due on the death of Sri. R.phananjaya 

should not be given unless succession certificate is produced. 

It any appointment is given to the -4th respondent pending disposa 

of the OP.Noei516/93 on the file of the District Judge, Nellore, 

- the same should not be a bar for consideration of the case of 

the applicant for compassionate appointment it she suceeds in 

establishing that she is the widow of late Shri. DhananJaya..i 

Post -an 18.4&1994j 

fiwz'i 
Deputy Registrar(3Udi.Ø 

Copy to:- 
1it The Ghief General Manager, Telecoms, Abide, Hyderabadoj 
2; 	The Accounts Officer, Telecom Accounts,.Offico, Abids, Hydora 
3j The Telecom District Engineer, Nelloré.1 
.1 Smt. Range Usi, U/a not knbwn, Rio Gandavaram Village, 

Kodavaluru Mandal, Nellore District,!  
S.J One copy to Sri.JKIAI!antha Rao, advocate, New Malakpet, Nyd 
6,4 One copy to 5fl.j N.Lpevaraj, Sr. CGSC, CAT, Hyd.i 
?d One spare copy. 
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